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INTRODUCTION 

I, the Chairman of Railway Convention Committee (1985) hav-
ing been t uthorised by the:> Committee to submit the Report on 
their behall ptuent this Eighth Report on Ad.ion Taken by Gov. 
ernment on the recommendations contained in the Sixt.h Report of 
the Railway Convention Committee (1985) on "Resource Mobilisa-
tion-Public Borrowing for augmenting Railway Plan Finance". 
2. The Sixth Report of the Railway Convention Committee (1985) 
was presented to both the Houses of Parliament oil 2nd Decem-
ber, 1986. The replies of the· Govet:nment to all the recommenda_ 
tions contained in the Report were received by 11th February. 
1987. 

3 .. The Committee considered these replies ttt their sitting held 
on 24 March, 1987 and decided to call for lurthf'r information of1 
certain points arising out of these replies. The Committee re-con-
sidered the replies of the Government together with the further 
information received from the Ministry of Railways (Rallway 
Board.) at their jsitting held on 2nd April, 1987 and adopted the Re-
port on the same day. On an Office Memorandum being received 
from the Ministry of Railways (Railway Board), the Committee re-
considered the Draft Report and modified it on 15 April, 1987. 

4. The Committee do not desire to pursue any of the recommenda· 
tiona contained in this Report in view ~ the replies of the Govern-
ment. 

Nsw Dam; 
Atnil 16. 1987 
ChclitrCl 26, 1909 (5) 

SUBHASH YADAV 
ChAft't7'l4n, 

RClilWCIy Con~ention Committee 



CIIAPl'g I 

REPORT 

This Report of the Committee deals with the action taken b. 
Government on the Committee's recommendatioDs/conclusioDS 
contained in their SIxth Report (Eighth Lok Sabha) on "Resource-
Mobilisation-Public borrowing for augmenting railway Plan 
Finance", which VIas presented to Parliameut on 2 December, 1Y86. -2. Action Taken Notes on all the recommendations and conclusiODS 
eontalned in the Report have been received from the GoYenunen' 
on 11 I'ebruary, 19117. 

J. RapHe. to the recommendations and conclUliona contained I. 
the Report have been categorised under the following heads: 

(I) Recommendations and concluaioD8 whieh have been .~ 
cepted by the Government: 

1fIL 
(Ii) Recommendations and concludoDi which the Committee 

do not desire to pursue in view of the replies of the 
Government: 

1107 
(iii) Recommendations and conclusions in respect of whlcla 

repliell of the Government have not been accepted aD4 
which require reiteration: 

NIL 

(Iv) Uecommfmdations and conclusions in respect of whir. 
fin81 rephE'S of the Government are .till awaited: 

NIL 

... The Committee note that In the Railway BDdpt for I~T 
iDtrodueed by the Tnnsport MinIster on as February, 1_ In the 
ParUame!lt, It was infUcated that the RaIlway. eoniemplate4 to 
raise upto Rs. Z50 ,.rorefl throDrh market borrowiDp. In plll'tt1llUlU 
of this. the Mlnl"ltry fA Transport (Department of Ballwaya-RaD-
way Board) submitted on 2 September. 1916 a Memorandum to the 
Ranway Couvention Committee on the subject of settlng up IndJaD 
Raflway FInance Corporation Ltd. to ral'Je Ra. lot crores, til tb~ 

tlnt Instanee throap market bOllowiDp bJ IIIae of boIuls. tbe 
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Committee held dlscussioDs with the officials of RaIlway Board and 
Ministry of FfDance on 24 September, 1986. The Committee also 
heard the views of some nOD-oOielals on 6 November, 1986. The 
Committee presented their report on this subject to Parliament on 
2 De(~ember, 1986. 

5. In the meanwhile, when the matter was under the considera-
tion of the Conmlittce, the Minister of Railways informed Rajya 
Sabha ami Lok Sahim about floating of the Indian Railway Finance 
(~()rporation Ltd. through U.S.Q. No. 942 dated 12.11.1986 in Kajya 
Sabha and through S.Q. No. 145 dated 13.11.1986 and U.S.Q. No. 25~ 
(hted 20.11.1986 In Lok Sabha. 

6. The Indian Railway Finance Corporation was incorporated on 
l~ December, 1986, before the doubts expressed by the Comnuttee 
were ·clarified. The Committee was apprehensive if the RaIlIways 
would be able to pay back at the rate of 16 per cent and had desired 
tl'14t there should be a single Corporation for Government borrow-
ings. The Committee feel that it would have been appropriate to 
bave taken prior or simultaneous conCUJ'Il'eIlce of the Committee 
hl'fore making the announcement. 



CBAP'1'EB U 

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEy.:N 
ACCEPTED BY THE GOVERNMENT 

,I 

, , 

NIL 

3 
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RECOMMENDATIONS/OBSERVATIONS WirICH THE COM-
MITTEE DO NOT DESIRE TO PURSUE IN VIEW OF THE RE-
PLIES OF THE GOVERNMENT. 

Recommendation No. 1 (Paras 33.37) 

The Committee note that with a view to augmenting the reo 
IOUrces for meeting Railways requirement and thereby redu::ing 
the pressure on the General Revenues of the Government of India, 
It ia proposed to create a new company to be designated-the Indian 
Railways Finance Corporation Limited; under the aegis of the 
Oepartment of Railways. 

The proposed company will issue bbnds, which will have a rna-
t1U'ity period of 10 to 20 years and will carry interest at the rate of 
10 per cent per annum. The bonds will be totally tax f1"ee to make 
them attractive in the market. The initial equity capital equivalent 

" &/I 1/10th of the proposed issue of the bonds, will be provided frOlll 
the General Revenues. 

The money raised through the bonds will be invested by the 
Company in assets usable by the Railways, those assets would 
constitute the .se<!urity for the investors. These assets would tl.en 
be hired out to Railways on recovery of c.har~~s that would cov~ 
(i~ interest payltble by the Company on the bonds; (ii) 1tS service 
charges and (ill) also annuity for redemption of the bonds in time. 

The Committee further note that under the extant rules, invest-
ment needs of the Railways are met bv the General Rever-ues in 
the form of perpetual loan on which a dividend rate of 6 and 6.5 per 
eent is paid 

The Committee Qre aware that the Railways are currently fineL 
ing it difficult to meet the existing low rate of dividend lIability. 
The Committee have their own apprehensions about the position 
of Railways when thEY borrow funds from the market at a. cost 
which may amount to 11 per rent as a€!ainst 6 or 6.5 per cent whicb 
they pay as dividend to the General Revenues. 

Reply of the GovemmeDt 

As against the existing dividend of 6.5 per cent the Railways 
will be required to pay leasing char!;!eS of ahout 10.5 per cent to 11 

I 



• 
pet. ceo' on the amounts raised through public borrowin .. by tU 
Indian Railway Finanee O:>rporation Limited. In abiolute ter .. 
the additional annual burden on the Railway Fmancp.s would th~ 
amount to about Hs. 10 to 11 crores on a loan oT Rs. 250 crores pro-
polled. to be raised. in the current year. This additional burden is no& 
large when compared to the Ordinary Working Expenses of about 
Rs. 4643 crores recorded in the year 1985-86. The Ministry would 
also submit before the Committee that recourse to Dllirket borrow-
ing would enable the Railways to get ~ higher plan allocation for 
the year 19H6-87 thelD it would have been olherwise possible. Tak-
ing both the itcma into account, the balance of adv.mtage, it is felt, 
Hea in tak1na rec:ourlie to limited borrowings from the market. 

(Ministry of Railways (Railway Board) 
O.M. No. 85-RCC, 208/6 Dt. 11-2-1H'f] 

8111 ..... u.. N ..... (Puu II to tt) 

1'be Committee obIerve that the capital output ratio of the 
ftallwa,. in 1984-85 wa. 3.26 per cent. The interest payable on the 
boDda propoled to be ftoated would be 10 per cent anll accoTdi~ 
to the Railway. _bout 1 per cent would be administrative cost 
thereon. Further, the Ministry of Finance have made these Bonda 
tax. free, which wlll yield additional 6 per a:n1. benefit to the in. 
vators, as is estimated in respect of similar bonds which have come 
in the market recently. Therefore, the total cost of this capital, to 
the Government aa a whole, would be in the region of 17 per cent. 
IU the Rrulways have not been able to dlscnarge their dividend 
payment lIability even at the concessional rilte of 6.5 per cent and 
have incurred deferred. dividend liability to the tune of Rs. 529.86 
crorea, the Committee apprehend that the arlditional burden for 
payment (If lnteretd on bonds. administrative charges, etc. would 
further reduce Railways ability to pay normal dividend. In these 
circumstances the Committee feel that the scheme for ftoating bonds 
inatead of relieving burden may, in fact, increase the burden on the 
General Exchequer. 

The Committee are of the view that since the Finance Ministry 
take a total vic~ of the overalI resources moblli ~ation in the coun_ 
try and ftoat loans/bonds from time to time, a certain part of it 
could be earmarkE'd for the Railways, which is a part and parcel 
of the Government. Market borrowings shOUld be done by a sin~le 
Governl'De'nt agency viz., the Government of Indi3 in the Ministry 
ot Finance or a IIlnsrle corporation as mentioned in para 43 below. 



6 .tAi.1i Lirzt+!1t., i _; .. J' 
The problem of limit to Government borrowing vis-4-vis deficit 
financing is not unsurmountable and some waj:? and means should 
be explored to overcome it. 

The Committee observe that the Railways' Seventh Plan outlay is 
Rs. 12,334 crores. Out of this, in the first year of the Pilln, according 
to the revised estimates, the outlay was Rs. 2,050 and for the current 
year it is expected to be Rs. 2,650 crores. The efforts to raise Rs. 100 
crores by creating a new vehicle and resorting to public borrowing 
will thus not form even an insignificant part of the total require-
ment. At the same time, if requirement of this amount is to be met 
from General Revenues, fund raising effort for the General Reve-
nues should also not be a matter of signigcance, as the total capital 
budget of the Government of India as a whole is of a much larger 
magnitude. 

Reply of the GovemmeDt 

As has been submitted in reply to Recommendation No.1 addi-
tional annual burden on account of market borrowill'gs of Rs. 250 ,cro-
res is likely to be Rs. 10 to 11 crores or so. This additional burden is 
small when compared to the total Working Expenses of the Railways. 
It may also be submitted for information of the Committee that in 
the year 1985-86, that is, the first year of the Seventh Plan, the Rail-
ways have earned a surplus of Rs. 178 crores, and it has been possible 
to reduce the deferred Dividend Liability from about Rs· 545 crores 
in the beginning of the year 1985·86 to about Rs. 428 crores at the 
beginning of 1986-87. Even in the current financial year 1986-87, the 
Railways would have ended with a surplus but for the large impact 
arising out of the, implementation of the Fourth Pay Commission's 
recommendations. This MiniStr.y is fairly confident that, one year 
taken with another, it should be possible to meet the dividend obliga-
tion of 6.5 per cent on the fresh capital investment coming from the 
budgetary support in addition to 10 to 11 per cent required to be 
paid on the market borrowing. . 

2. Raising of funds through public borrowings by the Ministry 
of Finance exclusively for the .Railways has not been considered desi-
rable by the Government as there are limits up to which the. open 
market borrowings can be resorted to by the Central Ge~nunent. 
Beyond this limit, borrowing by the Central Government is likely 
to have the same effect as deficit financing and therefore, a 
careful balance has to be maintained. The recourse to the market bor-
rowing by the Railways throU'gh a separate Pln.nee Corparatton has 
been considered necessary after taking into account the overall I'l"-
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sources position of the Government and the limits up to wbiab t;be 
~ of J'lnanC8 could borrow money from. the marlDtt throuiJa 
normal channels. 

3; The plan outlay for the year 1988-8'1 has been fixed at Ra. 28;6(). 
crores out of which the share of market borrowing by the Indian 
Ranway Finance Corporation is RI. 250 crores. This works out to 
about 9.4 per cent of the plan outlay. However, if we look at the 
Bondsot Rs. 250 crore., in relation to the budgetary IQppott ef 
Rs. r280 crores, this percentage works but to 19.5 per cent which. i~·is· 
a submitted, before the Committee, is quite significant. (In the an-
nual plan 1986-81, Rs. 1370. crores was envisaged as internal resource 
generation of the Railway i.e· contribution to DRF, ACSPF, Dev.elop 
ment Fund and OLWR. This left the balance requirement of Rs. 1280 
crores as budgetary support for an outlay of Rs. 2650 crores). 

[Ministry of Railways (Railway Board) 
O.M. No. 85-RCC, 206/6 Dt. 11-2-1987] 

Farther Information ealled for by the Committee 
(a) It has been stated that there are limits upta which the open 

market borrowings can be resorted to by the Central Gov-
ernment and beyond this limit, borrowing by the Central 
Government is likely to have the same effect as deficit finan-
cing. 

(b) (1) Please give a break-up of plan allocation of Rs. 2650 cro-
res for the year 1986-87 under different heads like on-going 
projects, new lines, gauge conversion, traffic facilities, passen.. 
ger amenities, rehabilitation, modernisation, electrification, 
rolling stock etc. 

(b) (ii) Please also furnish a note on utilisation of money raised 
through market borrowings (Rs. 250 crores) in the year 1986-

87 inteT-a.lia stating how soon the plans would be put into 
execution instead of the money lying idle with IRFC/ 
Banks. 

(L.S.S. No. 34/ A I RCC-85 dated 25.3.1987) 
Farther Reply of the '{;overnment 

(ia) The market loans raised by Government carry interest rates 
which are lower than the prl!vailing market rates. The sublcriben to 
Government loans are mostly the commercial banks. Ufe Insuranee 
Corporation, General Insurance Corporation and Provident Funds 
who are required to invest a specific proPortion of their fund. in 
Government Securities. The inRtitutions are not obJiged to subscribe 
to Government loans in excess of the stipulated percentages. Accord-
ingly, there II • limit to the total amount of subscription made by 
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them depeDdlng on accretiens to depoilY and fuDdI of these institu-
tions. If tho total amount of loans actually Boated exceeda this limit, 
the excess has to be held by the Reserve Bank of IndiL Subscription 
to Central Government loans by Reserve Bank of India is a form of 
Reserve Bank of India credit to Government which has the same 
economic impact as deficit financing. This is the main constraint on 
Government borrowing. On the other hand public sector companies '. 
can after higher rates of interest and attract a very wide class of' 
investors, . 

(b) (i) The break-up of plan allocation of Rs. 2650 crores for· the 
year 1986-87 under different heads is as under:-_ ... _--_. 

I. 

2' 

3. 

4. 

S. 

6-

7. 

8. ,. 
10. 

ll. 
12. 

U. 
14. 

15. 
16. 

17. 

18. 

PLAN HEAD 

llolllnS Stock 
WorklllDpl & Shed. 

Midliaery & PlaDfi 

TrIck RaDewIII 

Bridae Works • 

Traft'lc flCilitiel. 

SlpaJllna & SafeCy 

ComputerilatioD 
Electrification 

Other EIectric:aI Worb 

New Lines 

StItT Quarters . 

Staft' Welfare 

Uaen' Amenities 

Other' Specified Works 

Inventories 

Metropolitan Transport Project . 

Railway Reaearch 

Total 

RI. in ctoreI 

, 8" 
, 214 

" 'IS 
45 

265 (1DcIudeI Doabllq & 
pup CCIIMI'IbI) 

fO 

,44 
180 
27 

100 
2.5 

17 

9 

13 

2.5 

90 

26.50 ----- ---_ .. _---------
NOdI: The outlay hu now been el'Ihanc:ed to Il .. 267.5 crores-tbe ellc:ell orR •. 15 

crores beina the part or the coatributloa to the equity capital otlDdiaD llailWay 
FiaaDce Corporatioa. 
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(b) (it) The amount of Rs. 250 crores raised in the year 1986-8'1. 
Will be utilised by the Indian Railway Finance Corporation to finance 
Railways' Rolling Stock Programme by purchase of wagons. Indian 
Railway Finance Corporation proposes to utilize the funds as soon as 
the formalities of allotments against- the applicatioJUI for Bonds are 
completed. 

[Ministry of Railways (Railway Board) 
O.M. No. 851RCCI20616 dated 7-4-1987] 

Reeommeadation No.5 (Para 4:1) 

The Committee observe that in the Budget for 1985-86 the incre&lle 
in Railways fares and freight made was estimated to generate addi-
tional revenue of Rs. 505 crores. In the month of November, 1_ 
Supplementary Budget adjusting the freight charges has been pre~ 
sented which is estimated to mobilise revenues to the extent of 
Rs. 320 crores. Keeping these facts in view, the Committee consider 
that dorts to mobilise additional sum of Rs. 100 crore.c; for the pur-
pose of Plan expenditure would not be a matter of considerable 
aftort. 

Beply of tile Govenuaeatl 

The additional revenues arising out of the budget proposals of 
1V85-86 were estimated at Rs. 495 crores and not Rs. 505 crores 81 
indicated in the report of the Committee. As far as the current year 
is concerned, the proposal is to raise Rs. 250 crores through market 
borrowings in the full financial year and not restrict the borrowings 
to Rs. 100 crores only. The Cummittee will kindly appreciate that in 
case of a sum of Rs. 250 crores was to be raised over and above the 
budget proposals presented in November, 1986 (amounting to Rs. 320 
crores for the year 1986-87), the tariff effort, that would have been 
necessary. would have worked out to about 78 per cent higher than 
the actual proposals. 

[Ministry of Railways (Railway Board) 
O.M. No. 85-RCC, 20616 Dt. 11-2-1987] 

. ReeommeDdatlon NOlI. 6-7 (Paras a ad 43) 

If the present scheme of raising Rs. 100 crores through the issue 
of Bonds is only a first step towards 'generating much larger resources 
and the dorts to mobilise Inrger funds for Railways through similar 
bonds are to follow, the Committee would suggest that instead of 
creating a separate corporation for the Railways, a bigger corporation 
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under the Ministry of Finance should be established to deal with the 
Bond 1asues or market borrowings of all the Government Corpora-
tions and companies. Such a' step would not only increase the efti· 
cieneyand expertfae in mobilising the public funds but would also 
ensure unifol'lllity of appreach, coordination and the methodology 
of raising pubUe' borrowings. 

Keeping the totality of the issues involved and , the dire need to 
provide additional finaaces to match the needs of the raUway trans-
port for the future development of the country, the Committee have 
a feeling that repeated issues of bonds I public borrowings to raise 
funds may have to be resorted to. In that event the Committee agree 
to the Government issuing separate bonds earmarked for RaUways 
or a bigger Corporation being set up under the Ministry of Finance 
for raising funds for Government companies and the Railways as 
mentioned in para 42 above. 

Reply of the Government 

';l'he recommendation of the Committee for setting up of a bigger 
corporation under the Ministry of Finance has been Considered. 
However, this approach has not been favoured as the Committee w.W 
appreciate that the public !lector undertakings can go to the mark~t 
themselves without having to set up a separate finance corporation, 
The position of the Indian Railways is however, different from the 
other public undertakings because it has its unique orgnnislltional set 
up which combines the commercial functions along with the function 
of a Ministry. It is, therefore, n!,!cessary for the Railways to set up 
a separate ~ance corporation, ' 

It is noted that the Committee are in agreement with the Govern-
ment for a Finance Corporation raiSing funds for the Government 
companies and the Railways. After receiving the re~ommendations of . 
the Committee and considering the peculiar situation of the Railways 
as a Government departmental organisation whose ftrfances, have 
been separated frOm the Genen'll Finances, the Government have 
decided to make a slight deviation from the recommendations of the 
Committee in as much as the fund!, will be raised through the Indian 
Railway Finance Corporation instead of a single unified agency. This 
method, the Committee will appreciate, will 'give the Railways the 
necessary ('ontrol to regulate utilisation of these funds which would 
not have been possible if the borrowings had been arranged through 
an omnibus Finance Corporation under the Ministry of Finance. 

[Ministry C)f Railways (Railway Board) 
O.M. No. 85-RCC, 206/8 Dt. 11-2-198'1] 

• 
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PART II 

..... tel of the 11ttinp of the Railway Convention ComlQHtee (tI8l~ 
held on 24th Mueh, 2nd and 15th April, 1987. 



RAlJl,WAY GONVaNTlOJM Q()~ 
(19M) 

29th Sitting 
24-3-1987 

The Railway Convention Committee held its sitting from 18.00 m. 
to 17.]0 hI's. 

PRESENT 
Members Ilf the Commfttee 

1. Shl'i Subhash ~'ada\'-Chairman 
2. Prof. Narain Chand Parashar 
3. Shri Ram Dhan 
4. 8hri Ram Ratan Ram 
5. 8m t. Amarjil Kaur 
(j. 8hri Bhagatram Manhar 
7. Shri Kulpn:.lth Rai 
8 Shri P. Upendl'B 

SECRETARIAT 

1. Shri Krishnapal Singh-~nioT Financial Commitltee OffIcer. 

Note~ showing action taken by the Government on the recammen-
tlations contained in the Sixth Report of Railway CQnvention Com. 
mittee (1985) on "Resource Mobilisation-Public Borrowing for aUi-
menting Railway Plan Finance" was read out to the Committee. 

The Committee felt that since the Indian Railway Finance Cor-
poration Ltd. had already hc(on established, the replies ro the recom-
men dati om: may be accepted by the Committee. They, however, de-
sired that fl!rther jnformation. as mentioned in the Annexure, 011 Re-
commendation Nos. :.!, 3 and 4 may be called for from the Ministry of 
Railways. 

The COlTlmittee expressed their displeasure over the fact that attw 
having brought the matter before the Committee, the Government 
did not keep the Committee informed conternporan~ously about the 
incorporation of the Indian Railway Finance Corporation J..td. 

Tlwre3fter. the Committee adjourned. 

IS 



Recommendation Nos. 24 (Parall SI:-41) 

Further information asked for 

<a)' It has been stated that there are limits up to which·the·.()JMa 
market borrowings can be resorted to by the Central Govel'lUlMlllt 
and beyond this limit, borrowing by the Central Government 1, 
llkely to have the same effect as deficit financing. 

Please furnish a note exphdning the above position in d._tail. 

(b) (1) Please give a break up of plan allocation of B.s. 2f1lS0.or". 
tor the year 1986-87 under different heads like on-goUlS prqjeeta, new 
lines, gauge conversion, traffie facilities, passenger amenJties, rehabili-
tation, modernisation, electrification, rol1ing stock etc. 

(ii) Please also furnish a note on utilisation of money ~.d 
through market borrowings, (Rs. 250 crores) in the .year 1986,87 ,.,. 
alia also stating that how soon the plans would be put to execution 
instead of the money lying idle with IRFO/Banks. 

!",' 

1<> 



RAILWAY. CONVENTION COMMITTEE 
(1985) 

30th Sittin&, 

2.4·198'7 

'the ltai1way Convention Committee held its sitting from 16!IMnll'l. 
to 17:00 hrs. " . 

'" 
PRES,ENT 

Ifembel's of the Commi~ 
1. &lUi Subhash Yadav-Chairman 
2J Shri Basudeb Acharia 
f. Ptrot. :N'min Cl1and Parashar 
of. $lirl Ram Ratan Ram 
IS. Shri S. Thangaraju 
fl. Shri Dipcn Ghosh 
7. Shri Kalpnath Rai 
8". Shl'j, P. Upendra' 

Secretariat 

1. Stiri' It. It Chhaya--JOi"t Secrettl:ry. 

.. 
.. ~ " 

, ' 

2. Shri Krishnapal Singh-Senior Financial . Committee Officer • . , , 

11lh! Committee considered the Dra,ft, Action 'rakeD RePort Oft 
~ 't'akft by Gcw_ament on the reeomm.dati$nl ~ai" in 
tl'le- Ii" -.,ert of the Railway' Convention Ct)!ruuiUe~ (108&) 011 
'~e Mobilifttioft-PubJie Borrowing tor augmenti", Raiiway 
PIID lI'inanoe" and adopted the same, subject to the ameBdmeR& made 
_ in' the Annex11''re; 

The Committee authorised the Chairman to finalise the Report 
and present the same to Parliament. 

Thereafter the Committee adjourned. 
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,"or the Uistbs, paragraph on page 2 substitute the following 
para.,.ph .. 

'nle Committee note that tn the Railway Budget for 1986·87 
introduced by t.he Transport Minister on 26 February, 1986 til 

the Parliament, it was indicated that the Railways contemplated to 
nI8e upto ... J80 erores througb market borrowings. In pursu-
uee of tIlfi. til. Ministry of Transport (Department of Railways-
Jtailway Beard) wlmsitted on. 2 September, 1986 a Memorandum 
to 1lle JtaUway ConwntiOll Committee on the subject of setting up 
IncUe Railway PtDance Corporation Ltd. to raise Rs. 100 crores, 
In the first iDltQae, through market borrowings by issue of bonds. 
The O,mmit1lee held diseuasions with the officials of Railway Board 
and Ministry of JliBanee on 24 September, 1986. The Committee 
allO heard the views of some non-ofticials on 6 November, 1900. 
The Cemmittee presented their report on this subject to Parliament 
011 2 December, 1988. 

1!1 the meanwhile, when the matter was under the considera-
tion of the CommlttAie, the Minister of Railways informed RAjya 
Sabha and LolIt Sacha about floating of the Indian Railway Finance 
Corporation Ltd. throu,h USQ No. 942 dt. 12.11.1986 in Rajya Sabha 
od t1uWP S.Q. No. 145 dt. 13.11.1986 and USQ No. 2525 
.ft. 20.11.1088 in Lot S8bha. 

TheIn~ Railway :rtneee Corporation was incorporated on 
1,2 Dee __ •. 1988, before the doubts expressed, by the Committee 
were~. The Commtttee was apprehensive if the Railways 
WdU'ld 'tit 'able to pay bade at the rate of 16 per cent and had de .. 
dNd tliM there should be a single Corporation for Government 
borro...... The eommittee express their displeasure over the 
- .. In· which this lpue hilS been dealt with by the Government. 



RAILWAY CONVENTION COMMITTa 
(1985) 

31st SlttiDc 

15.4.1987 

The Railway Convention Committee held its Bitting from 18.00 
hra. to 16.45 hra. 

PRESENT 
Members of th. f ")lDmittee 

1. 8hri 8ubhash Yadav-Chairman 
2. Prof. Narain Chand Parashar 
3. Shri Vijay N. Patil 
4. Shri Ram Dhan 
5. 8hri Ram Ratan Ram 
6. 8hri Bhagatram Manhar 

SECBETAlUAT 

1. 8hri K. H. Chhaya-Joint SeC1'etary 

2. 8hri Krishna pal Singh-~nior Financial Committee 
Officer. 

.... 

Tqe Office Memorandum No. 85/RCC/206/6 dated 10 April •. 1987 
received from the Ministry of Railways (RaHway BOard) regarding 
DrRft Report on Action Taken by Government on the Sixth Report 
of the Railway Convention Commit_ (1985) on "Resource Mobi-
lisation-Public borrowing for augmenting Railway Plan Finance" 
was read out to the Committee. After considering it, the Commi-
ttee decided to modify the last sentence of their recommendation 80 
II to read as follows:-

"The Committee feel that it would have been appropriate to 
have taken prior or simultaneous concurrence of the 
Committee before making the announcement." 

Thereafter the Committee adjourned. 

t~ 

MGIPMRND--(Letter unit) LS 11-236 LS 12.5.87-1165 
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